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i o Applicant, Gosamant Bhoi, was removed

from service with mmmediate effect as is seen under
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Annexure-1 dated 27.10.1999, It appears Iins Lawyer

B .M.Sarang1 wrote a letter

to the Supenntendent of Post
offices under Annexure-3 dated 14.02.2003. The pn;::sunf
Ongmal Application. under Section 19 of the
Administrative - Tribunals Act, 1985 has been filed on

27.02.2006 with the ;m,nmng prayers:
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(i) Stay of Annexure-1 and quashing of
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The synopsis furnished on the top page of this O.A. reads
as under: -

“That the Applicant challenges the
illegal suspension order and the
Respondents in mnot giving = the
substantial allowance to this Apphcant
after suspension. The Applicant filed
several representations before the
Respondents and at last on 14.02.2003
giving notice to this Respondent for
release of substantial allowance and
other benefits.
27.10.1999: Order of
passed.

14.02.2003: Representation filed.”

suspension

2. Prima facie, this case appears to be grossly
barred by hmltanon That apart, there is no material.
available n the record to show that the Apphcant ever

preferred an appeal challenging the order of removal.

3. In course of hearing of this case for
admission, Mr. Sarangi Ld. Counsel appearing for the
Applicant files a memo for withdrawal of this case. Prayer
is allowed. The case is hereby dismissed being withdrawn.

4. Send copies of this order to | the
Respondents, along with copies of the Original Application
and free copies of this order be given to Mr. B.M.Sarangi,
L.d. Counsel appearmg for the Applicant and to Mr.
S.B.Jena, Ld. Additional Standing Counsel; on whom a
copy of this ( ).A. had already been served.
| A free copy of this order be also sent to the
Applicant in the address given in the Original Application.
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